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BEFORE SHRI GEORGE MATHAN, JUDICIAL MEMBER AND
SHRI INTURI RAMA RAO, ACCOUNTANT MEMBER

3R 3diel E./1.T.A. No.1312/CHNY/2019
feiRor 9§ /Assessment year : 2014-2015.

Oriental Plants and Equipments Vs. The Deputy Commissioner of
Pvt. Ltd, Income Tax,

S.F.No.0633, Ravathur Main Road, Corporate Circle -1,
Revathur Post, Coimbatore.

Coimbatore 641 103.

[PAN AAACO 2430P]
(3rdiemeff/Appellant) (v<adt/Respondent)

rfemeff & 3T A/ Appellant by = Ms. Nithya Sankaran, C.A.
gt &T 3 & /Respondent by ¢ Ms. R. Anitha, IRS, JCIT.

geAars @I d{r@/Date of Hearing : 28-11-2019
YT T dI@ /Date of Pronouncement : 02-12-2019

A /ORDER

_PER INTURI RAMA RAO, ACCOUNTANT MEMBER:

This is an appeal filed by the Assessee directed against the
order of the Commissioner of Income Tax (Appeals)-1, Coimbatore
(‘CIT(A)’ for short) dated 06.03.2019 for the Assessment Year (AY)

2014-2015.



= ITA No.1312/2019

2, When the appeal was taken up for hearing, the Authorised
Representative filed petition dated 28.11.2019 seeking permission to
withdraw the appeal filed by the assessee since the assessee is not

interested in prosecuting his appeal.

3. In view of the above submissions of the Id. Authorised
Representative and there being no objection raised by the Id. Sr.
Departmental Representative, the appeal filed by the assessee is

dismissed as withdrawn.

4. In the result, the appeal of the assessee is dismissed as

withdrawn.

Order pronounced on 2™ day of December, 2019, at Chennai.
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